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Import of Paper and Board

1413.  Shri Prem Chand Ycrma: WiU
the Minister of Commerce be pleased 
to‘state:

(a) the value of import licences for 
paper and board granted under the 
export promotion scheme during the 
last twelve months;

(b) whether Government  propose 
the stoppage of reduction of import 
-of paper and fcoard under the export 
promotion scheme in view of large 
scale production of these items in the 
country; and

(c) if so, the reasons for not tak­
ing the decision so far?

The Minister of Commerce  (Shri 
Dinesh Singh): (a) The statistics  of 
value of import licences issued under 
EJ*. Schemas have not been maintain­
ed commodity-wise. The value of im­
port licensing done under  the  E.P. 
Schemes for individual commodities 
like paper and Board, therefore, can­
not be indicated.

(b)  and (c). The import of paper 
and boards is allowed under the new 
import policy for registered exporters 
■only to the extent of requirement of 
imported raw material to be actually 
used In the manufatcure  of export 
products.  Due note is taken of P**" 
Census production in permitting im­
ports of different categories of paper 
and boards.

Imports aad Experts

1414. Shri Prem Chand Verma: WiU
the Minister of Commerce be pleased 
to state:

(a) the number of cases involving 
over-invoicing  and  under-invoicing 
in import and export trade detected 
and the number of cues in  which 
action has been taken during the last
12 months;

(b) the number of cases involving 
the breach of import and export rules 
detected during the last twelve months; 
and

(c) the number of officers and pub- 
licmen against whom prosecution was 
launched and the number of persons 
convicted as a result thereof?

Tbe Minister of Commerce  (Shri 
Dinesh Singh (a) S3 cases

(b) 374 cases

(c) 66 cases of prosecution and 7 of 
conviction.

No officer is involved.
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